Press Note

Food Safety and Standards (Contaminants, toxins and Residues) Third
Amendment Reoulation, 2017

Food Safety and Standards Authority of India has notified the Food Safety and
Standards (Contaminants, toxins and Residues) Third Amendment Regulations,
2017 w.r.t fixation of limits of aflatoxin as 15 pg/kg in areca nut.

Aflatoxins are a group of toxins produced by fungi (mainly Aspergillus flavus
and Aspergillus parasiticus) that are found on agricultural crops such as maize
(corn), peanuts, cottonseed, and tree nuts. Areca nut is prone to the formation of
fungal growth during various stages of its production, storage and
transportation. Currently, in Food Safety and Standards Regulations, 2011, the
limits of aflatoxin is fixed for cereal and cereal products, pulses, nuts, dried figs
and oilseeds or oils but not for areca nut. Hence, limit of aflatoxin in arecanut is
also fixed to ensure food safety.

These standards shall come into force on the date of their final publication in the
Official Gazette.
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w1, §. 91/15025/264/13-frq/Thuauausns-2017.—aTa T A G4 (H50a, 19w
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QTN AT AT HIAE TTAHIT (Hg0ah, AT e saferg) fafa=m, 2011 &7 &li¥ dored #2d &
oo Rwforfaa fafaay samar 8, eaiq -
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(2) T TSI | I ATAH THT 6T JEE | TG gl
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“QEHe AT e 15 pg/kg'.

Ta FHTL STAATA, T HIARTL SATARTET
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(ii) 1. 7. 91.15025/264/13-6%. 0 /0% Uq 0.0, TG 4 T, 2015;

(iii) 1. . 1-99/1 /T 4T (V5U#)/UF.UH.UH.U.41%./2009, TE 4 797, 2015;
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(vi) ®T. §. 91.15025/264/13-91.0./UF. TH . UH.T.3%., I 5 S9a31, 2016;
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(viii) . §.1-99/THTT(FreBved)/ATes 1/ THUHTATATS/2015, A 10 T#av, 2016;
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MINISTRY OF HEALTH AND FAMILY WELFARE
(FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA)
NOTIFICATION
New Delhi, the 27th December, 2017

F. No. P.15025/264/13-PA/FSSAI-2017.—Whereas the draft of certain regulations, further to amend Food
Safety and Standards (Contaminants, toxins and Residues) Regulations, 2011, was published as required under
sub- section (1) of section 92 of the Food Safety and Standards Act, 2006 (34 of 2006), vide notification of the Food
Safety and Standards Authority of India number F.No. P.15025/264/13-PA/FSSAI-2017 dated the 12" October, 2017 in
the Gazette of India, Extraordinary, Part III, Section 4, inviting objections or suggestions from the persons likely to be
affected thereby, before the expiry of the period of thirty days from the date on which the copies of the Official Gazette
containing the said notification were made available to the public;

And whereas the copies of the said Gazette were made available to the public on the 18th October, 2017,

And whereas no objections and suggestions have been received from the public in respect of the said draft
regulations by the Food Safety and Standards Authority of India;

Now, therefore, in exercise of the powers conferred by clause (i) of sub-section (2) of section 92 read with
section 20 and 21 of the said Act, the Food Safety and Standards Authority of India hereby makes the following
regulations further to amend the Food Safety and Standards (Contaminants, toxins and Residues) Regulations, 2011,
namely:-

REGULATIONS

1. (1) These regulations may be called the Food Safety and Standards (Contaminants, toxins and
Residues) Third Amendment Regulations, 2017.

(2) They shall come into force on the date of their final publication in the Official Gazette.

2. In the Food Safety and Standards (Contaminants, toxins and Residues) Regulations, 2011, in regulation 2.2
relating to “Crop contaminants and naturally occurring toxic substances”, in sub-regulation 2.2.1, in the Table, against
serial number 1 relating to Aflatoxin, after the entries in columns (3) and (4), at the end, following entries shall be
inserted namely:-

Q)] “@

“Arecanut or Betelnut 15 pg/kg”.

PAWAN KUMAR AGARWAL, Chief Executive Officer
[ADVT.-111/4/Exty./364/17]

Note: The principal regulations were published in the Gazette of India, Extraordinary, Part III, section 4 vide notification
number F. No. 2-15015/30/2010, dated the 1** August, 2011 and subsequently amended vide notification numbers:

@) F. No.1-12/Sci.panel/(Notification)/FSSAI/2012, dated 3" December, 2014;

(ii)  F.No.P. 15025/264/13-PA/FSSAL dated 4™ November, 2015;

(iii)  F. No.1-99/1/SP(contaminants)/FSSAL/2009, dated 4™ November, 2015;

(iv)  F. No. 1-99/4/SP(Contaminants)/FSSAI/2014, dated 4™ November, 2015;

) F. No. 1-10(6)/Standards/SP(Fish and Fisheries Products)/FSSAI-2013, dated 4" J anuary, 2016;
(vi)  F. No. P. 15025/264/13-PA/FSSAI, dated 5 January, 2016;

(vii)  F. No. P.15025/264/13-PA/FSSAL, dated 3™ May, 2016;

(viii) F. No.1-99/SP (Contaminants)/REG/FSSAI/2015, dated 10" October, 2016,

(ix)  F.No.1-10(2)/Standards/SP(Fish and Fisheries Products)/FSSAI-2013, dated 18" J anuary, 2017 and
(x) F. No. P/15025/264/13-PA/FSSAL, dated 21* July, 2017.
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